" 7. DATEOF DECISION_ 27T11"19%

.. .
- < - .

. ;:;:-fﬁh;tSatya Dey Sahni . Petitioner .
PR Ef-_' 'Sh. Arun Bharduaj Advocate for the Petitioner(s)
7 ' ' Versus: :
n Govt. of NETD Respondent -
. Mrs. Jyotsna Kaushik Advocate for the Respondenti(s)

N\ -

The Hon’ble Mr. 3.P. Bisuas, Member(A)

~ The Hon'ble Mr.

»

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ? '

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

: (5.p Bisuas)
Mmember(A)

‘ Cases referred:

. A.P. Venkstesan Vs. U.D.I.(1992(19) ATC 473).
.B.S. Sood VUs. U.CcI. (DA=232/97)
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rarely and  if  at  all, it was reglired it was  only T
sppending  his  signatures and dig not require full time

duty. The lsarned counssl furthsr submits that under Rule

s9(23(h) of Delhl School Education Rules, 1973, the head

of the schonl shall also be the ona for the emplovess of

the school. The applicant bsing head of the department
functicnad as DO as
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re iz justification of details as rega ards what actually

he has dong. t iz for the applicant to prove that he

Feally performed  the dutiss of DDO and in the absence of

any collateral svidsnos, Uthe applicant  cannot
claim the benefit of lsave encashment Foir working as  OOO

under the thres heads as mentioned iIn para ¥ aforesala..
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